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Crimnal Appeal.No. 321/2001( For Preliminary Hearing )

RAJESH KUMAR S| NGH Appel | ant (s)
VERSUS

H GH COURT OF JUDI CATURE OF M P. Respondent (s)

( Wth Appln(s). for exenption fromfiling O T. and ex-Parte stay )

Date : 04/04/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE B. N. Kl RPAL
HON BLE MRS. JUSTI CE RUVA PAL
For Appellant (s) M. P S Mshra, Sr. Adv.
M. M C. Dhingra, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Exenmption fromfiling OT. is allowed.
Appeal is admtted.

Stay of the High Court’s order.

(D. P. WALIA) (VI JAY AGGARWAL)
COURT MASTER COURT MASTER



